(b) if s0, the details thereof including the project schedule as well as the details of
consumers and the source of natural gas to meet the demands; and

(c) if not, the future planning of Government to meet the natural gas requirements of the
country?

THE MINISTER OF PETROLEUM AND MNATURAL GAS (SHRI MURLI DEORA): (a) to (c)
The Board of GAIL (India) Ltd. has approved the laying of Jagadishpur-Haldia Pipeline along
with spurlines/feeder lines in phases.

The trunk pipeline is envisaged on gas supply from KG and Mahanadi basins through
Kakinada-Vizag-Haldia pipeline of Reliance Gas Transportation Infrastructure Ltd. (F{GTIL).
Hence, the completion of Jagadishpur-Haldia pipeline is to be synchronized with the completion
of Kakinada-\Vizag -Haldia pipeline.

Major customers enroute this pipeline are CSES Haldia, YWBPDC Bandal, WBODC Katwa,
DPL Durgapur, SAIL Durgapur, HFC Durgapur, FCI Sindri, HFC Barauni, Petrochemical Barauni,
power plants at Barh and Betiah, FCl, Gorakhpur and City Gas networks in cities of Kolkatta,
Jamshedpur, Ranchi Patna, Chapra, Siwan, Gopalgunj and Allahabad.

Levy of exira rate of power petrol

21M1. SHRI VIJAYKUMAR RUPANI: Will the Minister of PETROLEUM AND NATURAL GAS

be pleased to state:

(a) whether Government is aware that the private petrol pump takes extra rate of power
petrol; and

(b) ifso, the policy and guidelines, of Government in this regard ?

THE MINISTER OF PETROLEUR AND NATURAL GAS (SHRI MURLI DEORA): (a) and (b)
The private sector oil companies are free to take pricing decisions on commercial considerations
and they are not subject to pricing restrictions by the Government.

Price of gas procured from KG Basin

2112, SHRI B.S. GNANADESIKAN : Will the Minister of PETROLEUM AND NATURAL GAS
be pleased to state:

(a) whether the Planning Commission has suggested that the price decided by the
ministerial panel for gas procured from KG field of Andhra coast should be the benchmark for
state run explorers and all tradable commercial energy sources must be sold at trade parity
price;

(b) if so, the details thereof;

(c) whether the presentation of Planning Commission would help to strengthen the case
of state run producers viz. Oil India Ltd. (OIL) and Oil and Natural Gas Corporation (ONGC);
and

(d) i so, the details thereof?
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THE MIMNISTER OF PETROLEUM AND NATURAL GAS (SHRI MURLI DEORA): (a) Mo,
Sir.

(b) to (d) Does not arise.
Shortage of rigs for drilling work

2113, SHRI SATYAVRAT CHATURVEDI:
SHRI MOTILAL VORA:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whetheritis a fact that due to acute shortage of rigs, Oil and Natural Gas Corporation
(ONGC) could not start drilling work in il well of 14 blocks between years 2006 and 2009;

(b) whether it is also a fact that companies like ONGC and RIL have not been able to

complete their work in the blocks allotted to them, under the new oil extraction policy;
(c) ifso, theimpact of this on oil and gas production; and

(d) the steps taken by Government to provide adeqguate numbers of rig drilling

machines?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI MURLI DEORA): (a) Yes,
Sir. The Oil and Natural Gas Corporation Limited (ONGC) has not been able to commence

exploratory drilling in 14 deep water blocks mainly due to shortage of deep water rigs.

(b) es, Sir. ONGC and Reliance Industries Limited (RIL) could not complete their
committed drilling programme in the deep water blocks allotted to them under the Production
Sharing Contract (PSC) regime.

(c) There is no direct impact on Oil and Gas production as drilling is delayed in

exploration areas where oil and gas has not yet heen discovered.

(d) Rigs are required to be mobilized by the Contractors from the local or International
Markets. Gowvernment ensures expediting clearances, facilitating deployment of rigs once

Contractors are able to mobilize the rigs.
Leakage incidents of oil depots

12114, SHRI LALIT KISHORE CHATURVEDI: Wil the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the places where from the incidents of petroleum leakage have been reported to

Government during the last month in addition to the leakage incidents in Jaipur, Rajasthan;

(b) whether no corrective measures have been taken despite complaints of leakage for

the last three years in Jharkhand;

tOriginal notice of the question was received in Hindi.
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